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MINISTRY OF FINANCE
(Department of Revenue)

(CENTRAL BOARD OF DIRECT TAXES)

Notification
New Delhi, the 31st May, 2010 _
INCOME-TAX

5.0.  (E).- In exercise of the powers conferred by section 295
1961 {43 of 1961), the Central Board of Direct Taxes hereby mz
further to amend the Income-tax Rules, 1962, namely:-

1. (1) These rules may be called the Income-tax ( 6t Amendme
(2) They shall come into force on the 1st day of April, 2010,

2.1In the Income-tax Rules, 1962, -
(a) for rules 30, 31, 314 and 31 AA the following rules shall be s

“Time and mode of
paid under sub-section (1A) of section 192,

30.

(1) All sums deducted in accoerdance with the provisions of Ch

the Government shall be paid to the credit of the Central Go

(a) on the same da
challan; and

(b) on or before seven da

made or income-tax is due under sub-

paid accompanied by an income-tax challan,

(2) All sums deducted in accordance
other than an office of the Government shall be paid to
Government -

{a) on or before 3Qu day of April where the income or
in the month of March; and

(b) in any other case, on or
(i) the deduction i

(i)

{(3) Notwithstandin
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$ made; or

g anything contained in sub-
th the prior approval of th
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ys from the end of the month
section (14) of

with the provisions of Ch

before seven days from the en
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e Joint Commiss
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nt) Rules, 2010.

Yibstituted, namely:-

ducted at source or tax

apter XVII-B by an office of
V|
y where the tax is paid without prd

Proment -
duction of an income-tax

in which the deduction is
 section 192, where tax js
arter XVII-B by deductors
he credit of the Central
amount is credited or paid
! of the month in which-

bction 192,

ial cases, the Assessing
Oher, permit quarterly




payment of the tax deducted under section 192 or section 194A or section 194D or
section 194H for the quarters of the financial year specffied to in column (2} of the
Table below by the date referred to in column (3) of the saTid Table:-

Table

St Quarter of the Financial Year ended on Date for quarterly payment
No.

(1) 2) (3)
1. 30% June 74 July
2. 30% September 7th Ottober
3. 31s' December 7th lahuary
4. 31st March 30t April.

B.- Mode of payment

(4) In the case of an office of the Government, where tax hds been paid to the credit of
the Central Government without the production of a chhllan, the Pay and Accounts
Officer or the Treasury Officer or the Cheque Drawingr and Disbursing Officer or
any other person by whatever name called to whom the deductor reports the tax
so deducted and who is responsible for crediting such sum to the credit of the
Central Government, shali-

(@} submit a statement in Form No. 24G within teE days from the end of the

month to the agency authorised by the Direcfor General of Income-tax
(Systems} in respect of tax deducted by the dedfictors and reported to him
for that month; and
(b} intimate the number (hereinafter referred to &s the Book Identification
Number) generated by the agency to each of tlte deductors in respect of
whom the sum deducted has been credited.

come-tax (Systems) shall
ring secure capture and
le for the day-to-day
the manner so specified.

(5) For the purpose of sub-rule (4], the Director General of |
specify the procedures, formats and standards for ens
transmission of data, and shall also be responsi
administration in relation to furnishing the information i

income-tax challan, the
ited to the credit of the
pecified in clause (b} of
y branch of the Reserve

(6) (i) Where tax has been deposited accompanied by a
amount of tax so deducted or collected shall be dep
Central Government by remitting it within the time
sub-rule (1) or in sub-rule (2) or in sub-rule (3) into a
Bank of India or of the State Bank of India or of any autRorised bank;

(i} Where tax is to be deposited in accordance with claus (i), by persons referred
to in sub-rule (1) of rule 125, the amount deductell shall be electronically
remitted into the Reserve Bank of India or the State Bank of India or any
authorised bank accompanied by an electronic income-tax chalian.

{7} For the purpose of this rule, the amount shall be corlstrued as electronically
remitted to the Reserve Bank of India or to the State Bank of India or to any
authorised bank, if the amount is remitted by way of-



(a) internet banking facility of the Reserve BInk of India or of the State
Bank of India or of any authorised bank; ¢r
(b) debit card.

(8) Where tax is deducted before the 15t day of April, 210, the provisions of this
rule shall apply as they stood immediately before their substitution by the.
Income-tax ( Amendment) Rules, 2010.

Certificate of tax deducted at source to be furnished undef section 203.

31. (1) The certificate of deduction of tax at source by anl person in accordance with
Chapter XVII-B or the certificate of payment of tax by the employer on behalf of the
employee under sub-section (1A) of section 192 shali b¢ in-

(a}  Form No. 16, if the deduction or payment of tax ik under section 192; and
(b) Form No. 16A if the deduction is under any othe provision of Chapter XVII-B,

(2) The certificate referred to in sub-rule (1) shall specify:-

(a) valid permanent account number (PAN) of the d¢ductee;
(b} valid tax deduction and collection account numbkr (TAN) of the deductor;
{c) (i) book identification number or numbers wheke deposit of tax deducted is
without production of challan in case of an office of the Government;
(if)challan identification number or numbers ih case of payment through
bank.
(d} {i) receipt number of the relevant quarterly statement of tax deducted at
source which is furnished in accordance with the provisions of rule 314;
{ii} receipt numbers of all the relevant quarterly statements in case the
statement referred to in clause (i) is for tdx deducted at source from
income chargeable under the head “Salaries”

(3) The certificates in Forms specified in column (2) pf the Table below shall be
furnished to the employee or the payee, as the case mgy be, as per the periodicity
specified in the corresponding entry in column (3) and|by the time specified in the
corresponding entry in column (4) of the said Table:-

Table

SLNe. | Form No. | Periodicity Nue date
(1) (2) (3) (4)
1. 16 '/ Anmnual |By31s day of May offthe financial year

immediately following the financial year in
which the income wds paid and tax deducted
2. 16A Quarterly | Within fifteen days fiiom the due date for
furnishing the statenfent of tax deducted at
source under rule 314,




{4) If an assessee is employed by more than one emplpyer during the year, each of
the employers shall issue Part A of the certificate in Fprm No. 16 pertaining to the
period for which such assessee was employed with eafh of the employers and Part
B may be issued by each of the employers or the last gmployer at the option of the
assessee.

(5) The deducter may issue a duplicate certificate in Fofm No. 16 or Form No. 164 if
the deductee has lost the original certificate so issudd and makes a request for
issuance of a duplicate certificate and such duplicate certificate is certified as
duplicate by the deductor.

(6) (i) Where a certificate is to be furnished in Form Ao. 16, the deductor may, at
his option, use digital signatures to authenticatelsuch certificates,
(i) In case of certificates issued under clause (i), theldeductor shall ensure that-
(a) the provisions of sub-rule (2) are complied with;
(b} once the certificate is digitally signed, the|contents of the certificates
are not amenable to change; and
(c) the certificates have a control number and a log of such certificates is
maintained by the deductor.

(7) Where a certificate is to be furnished for tax deducteq before the 15 day of April,
2010, it shall be furnished in the Form in accordance ith the provisions of the
rules as they stood immediately before their substitution by the Income-tax
{  Amendment) Rules, 2010.

Explanation.- For the purpose of this rule and rule 3
number means the number comprising the Basic
Code of the Bank branch where the tax has been deposi
tax has been deposited and challan serial number given by

7D, challan identification
btatistical Returns (BSR})
ted, the date on which the
r the bank.

Statement of deduction of tax under sub-section (3) of sectiop 200.

31A. (1) Every person responsible for deduction of tax unde

b Chapter XVII-B, shall, in

accordance with the provisions of sub-section (3) of section 240, deliver, or cause to be

delivered, the following quarterly statements to the Direct
(Systems) or the person authorised by the Director General
namely:-

(2)

(a}  Statement of deduction of tax under section 192 in

(b)

resident; and

(ii)

cT‘ General of Income-tax

pf Income-tax (Systems),

Form No, 24(Q;

Statement of deduction of tax under sections 193 tol 196D in-
(i) Form No. 27Q in respect of the deductee wh
being a company or a foreign company or re

q is a non-resident not
sJident but not ordinarily

Form No. 26Q in respect of all other deducteds.

Statements referred to in sub-ruje (1) for the quarter of the financial year ending
with the date specified in column (2) of the Table below $hall be furnished by the
due date specified in the corresponding entry in column (3] of the said Table:-




Table

5L No. | Date of ending of the quarter of Due date
the financial year
(1) (2} 3)

1. 30t june 15t July of the financial year

2. 30th September 15% October of the financial year

3. 315t December 15t January of fhe financial year

4, 31st March 15th May of thq financial year immediately
following the |financial year in which
deduction is malle

{3) (i) The statements referred to in sub-rule (1) may
following manners, namely:-

(a}  furnishing the statement in paper form;
{(b)  furnishing the statement electronically
procedures, formats and standards specified uy
the verification of the statement in Form 27A.

be furnished in any of the

in accordance with the
der sub-rule (5} alongwith

ko get his accounts audited
ceding financial year; or

(ii} Where,-
(a)  the deductor is an office of the Government; or
(b}  the deductor is the principal officer of a coﬂ'npany; or
(c)  the deductor is a person who is required
under section 44AB in the immediately pre
(d)  the number of deductee's records in a state

financial year are twenty or more,

ment for any quarter of the

the deductor shall furnish the statement in the mianner specified in item (b)

of clause (i).

(iii) Where deductor is a person other than the persd

the statements referred to in sub-rule {1) may, a

cause to be delivered in the manner specified in i

(4)

The deductor at the time of preparing statements

(i) quote his tax deduction and collection acc
statement;
(if) quote his permanent account number (PA

in the case where the deductoris an office of the

(iv)  furnish particulars of the tax paid to the Ce

including book identification number or challan id

the case may be.

(5) The Director General of Income-tax (Systems) sh:ta:r

formats and standards for the purposes of furnishing of

1 referred to in clause (ii),
% his option, be delivered or
em (b) of clause {i).

9f tax deducted shall,-
bunt number (TAN) in the

N) in the statement except

vernment;
(iii)  quote the permanent account number of all eductees;

ral Government
entification number, as

specify the procedures,
e statements and shail be




responsible for the day to day administration in re
statements in the manner so specified.

(6) Where a statement of tax deducted at source is to bé
before the 15t day of April, 2010, the provisions of this r
as they stood immediately before their substitution or
[mmendmem) Rules, 2010.

Statement of collection of tax under provise to sub-section

ation to furnishing of the

furnished for tax deducted
le and rule 37A shall apply
mission by the Income-tax

3) of section 206C.

31AA. (1) Every collector, shall, in accordance with the provis#ions of the proviso to sub-

section {3) of section 206, deliver, or cause to be delivered,

to the Director General of

Income-tax (Systems) or the person authorised by the Diredtor General of Income-tax

(Systems), a quarterly statement in Form No. 27EQ.

(2) Statements referred to in sub-rule (1} for the quarter df the financial year ending

with the date specified in column (2) of the Table below shalt b

p furnished by the due date

specified in the corresponding entry in column {3) of the said Taple:-

3l. No. | Quarter of the financial year ended Due date
1 (2) (3]

1. 30% june 15% July of the firfancial year

2. 30t September 15% October of the financial year

3. 31st December 15% January of the financial year

4, 31st March 15t% May of the flnancial year immediately
foliowing the fjnancial year in which
collection is mad

(3) (i) The statement referred to in sub-rule (1) may Ye furnished in any. of the

following manners, namely:-

(a)  furnishing the statement in paper form;
(b)  furnishing the statement electronically

in accordance with the

procedures, formats and standards spedfied under sub-rule 5
alongwith the verification of the statement ih Form 27A.

(ii) Where,-
(8)  the collector is an office of the Government;

pr

(b}  the collector is the principal officer of a com hany; or

{c)  the collector is a person who is required t4 get his accounts audited
under section 44AB in the immediately precpding financial year;

(d) the number of collectee’s records in a statergent for any quarter of the

financial year are twenty or more,




(b} rule 37A shall be omitted;

the collector shall furnish the statement in the
of clause (i).

(iv) Where the collector is a person other than the
(if), the statement referred to in sub-rule
delivered or cause to be delivered in the mat]
clause (i).

4

The collector at the time of preparing statements

(i} quote his tax deduction and collection ad
statement;
(ii)

in the case where the collector is an office of the (
{ili} quote the permanent account number of a

(iv) furnish particulars of the tax paid to the Ce

including book identification number or challan i
the case may be.

(5) The Director General of Income-tax (Systems) sh
formats and standards for the purposes of furnishing of

-
b

manner specified in item (b)

person referred to in clause
1) may, at his option, be
ner specified in item (b} of

bf tax collected shall,-
count number (TAN}) in the

quote his permanent account number (PAN) in the statement except

fovernment;

1 collectees;

ntral Government
Hentification number, as

#ll specify the procedures,
the statements and shall be

responsible for the day to day administration in relhtion to furnishing of the

statements in the manner so specified.

(6) Where a statement of tax collected at source is to be

furnished for tax collected

before the 1st day of April, 2010, the provisions of this rule shall apply as they stood

immediately before their substitution by the Income-tax (

2010.";

Amendment} Rules,

(¢} for rules 37CA and 37D, the following rules shall be substitutdd, namely:-

“Time and mode of payment to Government account of tax cqllected at source under

section 206C,

37CA.

(1) All sums collected in accordance with the provisions of sub-Fection (1) or sub-section

(1C) of section 206C by an office of the Government shail b
Central Government -

(2) All sums collected in accordance with the provisions of sub-s
{1C} of section 206C by collectors other than an office of the
to the credit of the Central Government within one week

e paid to the credit of the

(a) on the same day where the tax is so paid without p
challan; and

re¢duction of an income-tax

(b) on or before seven days from the end of the month fn which the collection is

made, where tax is paid accompanied by an income-

month in which the collection is made.

x challan.

ection (1) or sub-section
rovernment shall be paid
from the last day of the




(3) In the case of an office of the Government, where tax has }
Central Government without the production of a challan,
or the Treasury Officer or the Cheque Drawing and Dis
person by whatever name called to whom the collector rep
who is responsible for crediting such sum to the credit
shall-

1]

{a) submit a statement in Form No. 24G within te
month to the agency authorised by the Direg
{Systems} in respect of tax collected by the collec
that month; and

(b) intimate the number (hereinafter referred to
Number) generated by the agency to each of 4
whom the sum collected has been credited.

1]

een paid to the credit of the

L

e Pay and Accounts Officer
rsing Officer or any other

orts the tax so collected and

f the Central Government,

days from the end of the

tor General of Income-tax
ors and reported to him for

as the Book Identification
he collectors in respect of

(4) For the purpose of sub-rule (3), the Director General offincome-tax {Systems) shall

specify the procedures, formats and standards for e
transmission of data, and shall also be respon

uring secure capture and

sible for the day-to-day

administration in relation to furnishing the informationrin the manner so specified.

(5) (i) Where tax has bee.n deposited accompanied by an

come-tax challan, the tax

collected under sub-section (1) or sub-section (1C] of section 206C shall be
deposited to the credit of the Central Government Yy remitting it within the
time specified in clause (b) of sub-rule (1) or in sub-fule (2} into any branch of
the Reserve Bank of India or of the State Bank of Indi3 or of any authorised bank.
(ii) Where tax is to be deposited in accordance with clayse {i), by persons referred

to in sub-rule (1} of rule 125, the amount collec
remitted into the Reserve Bank of India or the S
authorised bank accompanied by an electronic incon

{6) For the purpose of this rule, the amount shall be ¢

remitted to the Reserve Bank of India or to the StateT

authorised bank, if the amount is remitted by way of-

ted shall be electronically

late Bank. of India.or-any. .-
pe-tax chatlan.

nstrued as electronically
Bank of India or to any

(a) internet banking facility of the Reserve Baan of India or of the State
Bank of India or of any authorised bank; or
(b} debit card.

(7) Where tax is collected before the 15t day of April, 2010,
shall apply as they stood immediately before their subs
( Amendment) Rules, 2010,

Certificate of tax collected at source under section 206C(5).

37D. (1} The certificate of collection of tax at source

section 206C to be furnished by the collector shall be in For

he provisions of this rule
tution by the Income-tax

inder sub-section (5) of
m 27D.




(2) The certificate referred to in sub-rule {1) shall spec

(a)  valid permanent account number (PAN) of the cdllectee;
(b)  valid tax deduction and collection account numbgér {TAN) of the collector;
(¢) (i) book identification number or numbers whege deposit of tax collected is
without production of challan in case of an office of the Government;
(ifychallan identification number or numbers if case of payment through
bank; :
(d}  receipt number of the relevant quarterly statement of tax collected at source
which is furnished in accordance with the provisipns of rule 31AA.

(3} The certificate in the Form No. 27D referred to in sub-rule (1) shali be furnished
to the collectee within fifteen days from the due date for|furnishing the statement of
tax collected at source specified under sub-ruie (2) of rulp 31AA.

No. 27D if the collectee
request for issuance of a
ified as duplicate by the

(4} The collector may issue a duplicate certificate in Fo
has lost the original certificate so issued and makes
duplicate certificate and such duplicate certificate is ¢
collector. :

(5) Where a certificate is to be furnished for tax collected before the 1st day of April,
2010, it shall be furnished in the Form in accordance fvith the provisions of the
rules as they stood immediately before their substifution by the Income-tax
( Amendment) Rules, 2010.";




(d) in Appendix-II,-

(i}for Form. No. 16 and Form No.16A, the following Horms shall be substituted,

namely:-
“FORM NO.16
[See rule 31{1)(a})
PART A
Certificate under section 203 of the Income-tax Act, 1961 for Tax deducfed at source on Salary
Name and address of the Name and Designation ¢f the Employee
Employer
PAN of the TAN of the Deductor PAN of the Employee
Deductor
CIT(TDS) Assessment Year Period
Address
............................................................ From To
L6 | o Pin code........ e
Summary of tax deducted at source
Quarter Receipt Numbers of  original Antount of tax deducted Amount of tax
‘statements of TDS under sub-section | in respect of the employee || deposited/remitted in respect of
{3) of section 200. the employee

Quarter 1

Quarter 2

Quarter 3

Quarter 4

Total .

PART B (Refer Note 1)

Details of Salary paid and any other income and tax deducted

1 Gross Salary Rs

{a) Salary as per provisions contained in sec.17(1) Rs

{b)  Value of perquisites w/s 17(2) (as per Form No.{2BB, Rs
wherever applicable)

{(c}  Profits in lieu of salary under section 17(3)(as per Rs.
Form Na.12BB, wherever applicable)
(d)  Totai Hs
2 Less: Allowance to the extent exempt u/s 10
Allowance Rs.
Rs.




Balance(1-2)
Beductions :

(a)  Entertainment allowance

(b}  Tax on employment
Aggregate of 4(a) and (b}.
Income chargeable under the head 'salaries’ {3-5)

Add: Any other income reported by the employec

Income Rs.

Gross total income (6+7)

Deductions under Chapter VIA
(A) sections 80C, 86CCC and 80CCD

(a) section 80C

(vil)
(b} section 80CCC
{c) Section 80CCD

Note: 1. Aggregate amount deductible under section 80C
shall not exceed one lakh rupees.
2. Apgregate amount deductible under the three
sections, i.e., 80C, $0CCC and 80CCD shall not
exceed one lakh rupees.

(B) Other sections {e.g. 80E, 800 etc.) under Chapter VI-A.

(i) section..........
(ii) section...........
(iii) section...........
(iv) section...........

) section...........

Rs.

Rs,

Gross
amount
Rs.

Rs.

Rs

Rs

[Gross Amount

Qualifying
amount

Deductible
amount

Deductible
amoutnt
Rs.

Rs.
Rs,
Rs.
Rs.




10 Aggregate of deductible amount under Chapter VIA Rs

11 Total Income {8-10) Rs

12 Tax on total income Rs

13 Education cess @ 3% (on tax computed at 8. No. 12) Rs,

14 Tax Payable (12+13) Rs.

15 Less: Relief under section 89 (attach details) Rs

16 Tax payable {14-15) Rs.

. Verification
| , son/daughter of ... FFP— -.working in th cal_)acity of
{'designation) do hereby certify that a sum of Rs [Rs w«.(in words)] has been deducted

complete and correct and is based on the hooks of account, decuments, TDS s

ements, TDS deposited and other

and deposited to the credit of the Central Government. l further cemfy that tht;mformation given above is true,

available records.

Place
Date ' Sigonature of person responsible for defluction of tax
Designation: Full
' Name:

Notes:

1. If an assessee is employed under more than one employe;
employers shall issue Part A of the certificate in Form Nd

for which such assessee was employed with each of th¢

during the year, each of the
16 pertaining to the period
employers. Part B may be

issued by each of the employers or the last employer at th option of the assessee,
2. Government deductors to enclose Annexure-A if tax is pgid without production of an
income-tax challan and Annexure-B if tax is paid accompaijied by an income-tax challan.

3. Non-Government deductors to enclose Annexure-B.

4. The deductor shall furnish the address of the Commigsioner of lncome-tax {TDS}
having jurisdiction as regards TDS statements of the assesgee.
5. This Form shall be applicable only in respect of tax deductd on or after 15t day of April,

2010.




ANNEXURE-A
DETAILS OF TAX DEDUCTED AND DEPOSITED IN THE CENTRAL GOVERNMENT ACCOUNT THROUGH
BOOK ENTRY _
(The Employer to provide payment wise details of tax deducted and deposited with respect to the employee)

S.No. | TaxDeposited in Book identification nunT:er (BIN)
respect of the
employee (Rs.) Receipt numbers of Form DDO Sequenc Date on which tax
No.24G Number in the Bgok deposited
Adjustment Mihi (dd/mm/yyyy)
Statement

" Total

Note:

1. In the column for TDS, give total amount for TDS, Surcharge [(if applicable) and education
cess, - : :




ANNEXURE-B
DETAILS OF TAX DEDUCTED AND DEPOSITED IN THE CENTRAL GOVERNMENT ACCOUNT THROUGH
CHALLAN
(The Employer to provide payment wise details of tax deducted and deposited widh respect to the employee)

5. No. Tax Deposited in Challan identification Tumber {CIN)
respect of the '
employee (Rs.) BSR Code of the Bank Date on whidh tax Challan Serial
Branch deposit Numbei

{(dd/mm/y¥yy

Total

Note:

. 1. In the column for TDS, give total amount for TDS, Surcharge|(if applicable) and education
cess.




FORM NO.16A

[See rule 31(1)(b)]

Certificate under section 203 of the Income-tax Act, 1961 for Tax deducted at source

Name and address of the Deductor

Name and adr’ress of the Deductee

"PAN of the Deductor TAN of the Deductor AN of the Deductee
CIT(TDS) Assessment Year Period
AGGresS..cccirsrrrsrirsririereariniarversansiter
............................................................ From To
CitYirenriinnenrseransen Pin code...civiraiericersens
Summary of payment
Amount paid/credited Nature of payment Date of payment/credit
Summary of tax deducted at source in respect of dedugtee
Quarter Receipt Numbers of original quarterly | Amount of tax deducted i Amount of tax
statements of TDS under sub-section respect of the deductee depaosited/remitted in respect
{3) of section 200 of the deductee
1. DETAILS OF TAX DEDUCTED AND DEPOSITED IN THE CENTRAL GOVERNMENT ACCOUNT

THROUGH CHALLAN

(The Deductor to provide payment wise details of tax deducted and deposited 'with respect to the deductee)

$.No. | Tax Deposited in
respect of the
deductee

Book identification numper (BIN)

{Rs.)

No.24G the Book Adju
Statement

Receipt numbers of Form DDO Sequence Number in Date on which tax
ent Mini deposited

(dd/mm/yyyy)

Total

II. DETAILS OF TAX DEDUCTED AND DEPOSITED IN THE CENT

THROUGH CHALLAN

AL GOVERNMENT ACCOUNT

(The Deductor to provide payment wise details of tax deducted and depositefl with respect to the deductee)

5. No. Tax Deposited in
respect of the deductee
(Rs.)

Challan identificatiof number (CIN)




{Rs.) BSR Code of the Bank

Branch

Date on whic tai
deposite
(dd/mm/yyyy)

Challan Serial
Number

Total

Verification

, son/daughter of ...

(demgnat:on] do hereby certify that a sum of Rs .-
and deposited to the credit of the Central Government. { further certlfy that the nformation given above is true,

complete and correct and is based on the books of account, documents, TDS statements, TDS deposited and other

RS

..working in thefcapacity of ...
~{in words)] has been deducted

available records.
Place
Date Signature of person responsible for deduction of tax
Designation: Full
Name:
Notes:

1. Government deductors to fill information in item 1 if tax isyl paid without production of

an income-tax challan and in item II if tax is paid accompan
2. Non-Government deductors to fill information in item IL
3. Initem I and 1, in the column for TDS, give total am

applicable) and education cess.

4. The deductor shall furnish the address of the Commis:
having jurisdiction as regards TDS statements of the assesspe.
5. This Form shall be applicable only in respect of tax deducts

2010.%

(ii) after Form No. 24, the following Form shall be inserted, na,-nely:-

ed by an income-tax challan.
Tunt for TDS, Surcharge (if
ioner of Income-tax {TDS)

d on or after 1st day of April,



" FORM NO. 245G
[ Se e 39 and rule 37CA)
TDS/TCS Book Adjustment Statement

Datells of Transfer voucher for the month anding (monthimem (year) yyyy

1 Accounts Officer detads

Acoaunts Officer (dentification Nurnbar {AiH)

Account office nams*
Azcounts Offies Address*
Address 1"

Address 3

City*

FiN code®

STD code-Phona No®

2 Responsile persoas details (see note 1)
Responafhle psrsons name*
Respansible persans designation®
Responsihia parsons Address*

Address 1%

Addrezs 3

City*

PIN code*

STD cods- Phone No®

2 Type of statement™

Has the statement been filed eariar for this Month {Yes/No}
IF answier to abave it "Yas”, then Provisional recaipt no of ariginal

statement

4 Category of Deductor for wham statement Is being submitted®: Centra)/State Govemment

(rrrirtj

PEO registration Number &

Record Kesping Agency} N

Addrass 2
Address 4
State®

Ernail id *

Address 2
Address 4
State”

Emallig*

idad by Centraj .
&

cp— e

e

|Mobite ro. of the responsitle parson

P

State Hame I_ }Minfstnf
Sub Ministry
5 DDO wise details of transfer Vouchers
53 DDO wise details of TDS-Salary (2401 —
Tax
Deducted/Collacted
{Sumof Total TBS / TGS remitted to
TAN of Name of Bas_TAX SUREDU_C|Government account (AG/Pr]
5.Mo.*| BDO na {provided by Central Recard Kesging Agency) | 000 code Doo* Dog* Address 1* Address 2 |Address 3 |Address 4 |Ciy*  State® |PIN Code* {Emailid |ES5)* ccay
151 152 153 154 185 156 157 158 i59| 160 161 162{ 153 164 165
Tatat



Sh

Total TDS/TCS

transferred far TDS-Nen-Salary (260

Tax
: Deducted/Callected
l {5um of Total TDS / TCS remitted to
TANof Narne of N BaS_TAXSUR,EDU_C |[Govemnment aceaunt {AG/
5.Mo. 5 DO reg o fpronvikded by Contral Record Kesping Agancy]  |ODO code DDO* bDa* Addrass 1* Address 2 Addrazs 3 |Addrass A |Chy* |State* !PIN Codn® JEmaflid |Es5)* CCAJ*
186 167 168 169 170 171 172 113 i 174 175 176 177 178 15 180
|Tatak !
r
Sc_Total TDS/TCS amount transfacrad for TOS-Nan-Reskdent {270) !
[-' Tax
3 Deducted/Collactad
¥ (Sum of Tatal TBS f TCS ramitted to
TAN of Name of i Bas_TAX SUR,EDU_C] Government account {AG/Pr|
$.Mo.*| DDD regk migwided by Central Recard Keeping Agency} 000 coda DDO” DDo* Address 1* Address 2 Address 3 |Address 4 |City® State® |PIN Code® | Email id 3 CCA*
181 182| 153 124 i85 1885 187 188 . 189] 1%0 181 1421 133 154. 195
Tatad |
I.
5d Tatal TOS/TICS amount transtermed for G5 (2760 i
[ Tax
, Doducted/Collected
! {Sum of Total TDS £ TCS remitted to
TAN of Hame of . BaS_TAX,SUR.EDU_C|Govemment account {AG/Pr
5.Np." DDO registration no {provided by Cantral Record Agency} DDO code ooo* DoDo* (Address 1* Add 2 Address 3 |Address 4 |Ciy* {State* |PINCode* |Emaflid ESS)* coal*
196 157 158 193 204 201! 202 203 | 204] X5 206 207 208 209 210
Total
59 ¥: b
Count of Distinct DOOs r
Mo of entries in item 5§ .
Total TDS/TCS reparted !
Total DS / TCS remiitted to G t {AG/Prica) ¢
VERIFICATION i,
| e hereby certify that all the particufars furnished above are correct and camplets,
T — L}
Place: Stgnature of the person rexponsible [see aote 1)

Data:



Notes
1 Responsible person Is tha parsan mads responsibla in tha office of Pay and Accounts Officer (PAO) or Treasury Cfficar{TO) or Chagus Drawing and Disburshing Officer (CDDO) for flling of this form,
2 Paymunts partaining to all the nature of paymant TDS-Salary 240)/TDS-Non-Salary{ 2603/ TDS-Non-Re sident] 20}/ TCH2ZYEQ) to ba furnishad In sama form. ’
3 Furmishing of slthar DDO cegistration ne. or DO code is mandatory.
4 There can ba maximumm four entries (Nature of deduction wise) per DDO In every wianth.
5 This form shall be applicakle only in respect of tax dedusted/collested on or after 13t April, 2010,
6 The fieida marked as * are mandatory,
# Details of Ministry -

5r. Na. Mkﬁm
1| Ciel
2| Railway
Al Dafence
41 Tek nunfestion
SiPont
6 Datails of Sub Minlstrylin case of Civil Ministry}
5r. HoJ Sub Minlstry namea St. Nav| Sub Minlstry name
1 Agriculture 23| New and Renewabls Energy
21 Atomic Energy 30 Rurl Develep ard Panch i Ranj
21 Fartilizers 311 Sejence And Techaology
& Chermicals and P hamical 33|5pace
51 Civil Aviation and Tourism 33 5tee
6| Caal 33 {Minas
7| Consumer Affairs, Food and Public Distrib 35 5o¢ial Justice ang Emp
#i|Commarce and Textiles 35| Trbai Affairs
Ernvi nent and Forests and Ministry of Earth Sciance 37| Dfa Commera [Supply Divisioﬂ[
1¢{External Affairs and Overseas Indian Affairs 38| shipping and Road Transpart and High '
Urban Davelopmant, Urkan Employmant and
11|Finance 39| Poverty Allaviatk
12| Central Board of Direct Taxes 40 Water Rescurces
13Cantral Baard of Exclsa and Customs 41) President's Secretariat
141Contoiker of Ald Accounts and Audit A21iLok Sabha Secretariat
151 Central Pension A ing Office 43 Rajya Sabha cecratariat
16{Fooc Processing Industri 24| Elaction Commissian
17{Health and Family Walfare 45| Andamnan and Nicobar islnds Administration
18| Home Affairs and Daval of Morth Eastern Reglon 46| Chandigarh Administration
191H Resourca Develap 47| Dadra and Kagar Haveli
drrytry _ 48| Goa, Daman and Dy
21 |inf ion and Broadcasting IS Lt
22{Tal ication and inf ion Technology 50) Pandichery Administration
23| Labour - | 511Pay and A Officars [Audit]
24| Law and Justice and Company Affairs E2{Non. ional energy sources
25| Parsonned, Public Grisvances and Pensions 53| G of NCT ufD_E!m
26| Petroleurn and Matural Gas 54{0thers
27| Plannning, Statistics and Prog mp! lon
28| Power




7

Datails of Stata

Tstate Name
5r. NoJ

ANDAMAN AND NICGDAR ISLANDS

24ANDHRA PRADESH
BIAIIUNACHAL PRADESH

ASSAM

BIHAR

CHANDIGARH

CHATNISHGARH

DADRA & NAGAR HAVELH

DAMAN & il

DELRY

GOA

GLUARAT

HARYANA

HIMACHAL PRADESH

LAMMU & XASHMIR

JHARKHAND

KARNATAKA

18

IKERALA,

19

{LAxsHWADEEP

MADHYA PRADESH

MAHARASHTRA

MANIPUR

MEGHALAYA

MIZORAM

RAGALAND

ORISSA

|ronDICHERRY

|PunaE

RAJASTHAN

SIKKIM

TAMILNACU

| TRIPURA

UTTAR PRADESH

b kb E B =] B B3 D] et

UTTARANCHAL

WEST BENGAL




(iii) for Form No. 27D, the following Form shall be substituted, nﬂmely:-

“FORM NQ.27D
_ [See rule 37D)
Certificate under section 206C of the Income-tax Act, 1961 for Eax collected at source
Name and address of the Collector Nam¢ and address of the Collectee
PAN of the Collector TAN of the Collector PAN of the Collectee
CIT(TDS) Assessment Year i Period
............................................................ From To
L 5] o Pin code........
Summary of receipt
Amount received/debited Nature of receipt ' Date of reccipt/debit
Summary of tax collected at source
Quarter Receipt Number of original Amount of tax collected §n respect of Amount of tax
quarterly statements of TCS under ' the collect deposited/remitted in
proviso to sub-seection {3) of section respect of the collectee
206C

I. DETAILS OF TAX COLLECTED AND BEPOSITED IN THE CENTRAL GOVERNMENT ACCOUNT
THROUGH BOOK ENTRY
(The Collector to provide payment wise details of tax collected and depogited with respect to the collectee)

S.No. | Tax Deposited Book identification ngmber (BIN)
in respect of
the collectee
(Rs) BAMS Number given by DDO Sequepce Number in Date on which tax -
PAQ/CDDO/TO the Book Adjustment Mini deposited
Statement (dd/mm/yyyy)

Total

Il. DETAILS OF TAX COLLECTED AND DEPOSITED IN THE CENTRAL GOVERNMENT ACCOUNT |
- THROUGH CHALLA
(The Collector to provide payment wise details of tax collected and depgsited with respect to the collectee)




Challan identificationfnumber {CIN)

5.Na. Tax Deposited in

respect of the

collectee (Rs.)

BSR Code of the Bank Date on which/tax Challan Serial Number
Branch deposited
(dd/mm/ )

Total
I, , SON/AAUBHLET O 1uvcrrennserrer s nsnenrsosan ~working in tWIB capacity of
{designation} do hereby certify that a sum of Rs {Rs womens s onn{ 10 WOTdS)] has been collected at

source and deposited to the credit of the Central Government. | further certify that the information given above is

true, complete and correct and is based on the books of account, documents,

other available records.

I'CS statements, TCS deposited and

Place
Date Signature of person responsible for collection of tax
Designation: Full
Name:
Notes:

1. Government collectors to fill information in item 1 if tax is
an income-tax challan and in item H if tax is paid accompani

2. Non-Government collectors to fill information in item IL

3. Initem I and H, in the column for TCS, give total amofpint for TCS, Surcharge (if
applicable} and education cess.

4. The collector shall furnish the address of the Commissioner

jurisdiction as regards TCS statements of the assessee,

5. This Form shall be applicable only in respect of tax collectec on or after 15t day of April,

2010,

[F.No

baid without production of
er by an income-tax challan.

Tf Income-tax (TDS) having

Notification No. 4} /2010

142/27/2609-SO(TPL)]

{Rajesh Kumar Bhoot)

Director (Thx Policy And Legislation)
Note. The principal rules were published vide, Notification
March 1962 and last amended by the Income-tax{5% Amehdment) Rules, 2010 vide
Notification 5.0.1211(E) dated 21st May,2010.

No. 969(E), dated the 26t
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